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'I IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \

i NEW DELHI ' '

| R.A.No,128/89 In

; 0.A. No. 598/86 198 6

i. T.A. No.. :

DATE OF DECISION_/6 ~ /C -8}

;;Smt. Kamla Devi, wife of o

' late Shri Ram Chander Singh Applicant (s)

| Chauhan

:: = Advocate for the Applicant (s)

Union of India'®"S |

on o n

: 1a thers Respondent (s)

! -

- Advocate for the Respondent (s)
CORAM : ‘

The Hon’ble Mr. P,' K- Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr.  S¢Pe Mukerji, Vice-Chairman {(Admn,)
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Wheiher Repérters of local papers may be allowed to see the Judgement ? ‘

To be referred to the Reporter or not ? -

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulatl;ed to all Benches of the Tribunal ? - ‘
) JUDGEMENT

(of the Bench delivered by Hon'ble Shri P.K. Kartha,
Vice=Chairman) :
|
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The revieu application has been filad by the
[:ijiﬂt;applicant in OA-598/86 which was disposed of by the
judge%ent of the Tribunal dated 29,8.1988. In the oriéinal
appli%ation, the applicant had sought for payment of pay

- and gilouances for the period from 13,11,1967 to 6.9.1974,

P . . . .
recalculation of psnsiocn on the basis of revised emoluments,

payment of G.P.F. and group insurance amount, appointment
of on? dependant of the deceaéed"official in the departmant
on co%passionate groﬁnd and compensation of Ré.10,000/- on
accougt of injustice done to the deceased of ficial,

2, L Af ter going through the records and hearing the
learn;d counsel Fof both the parties, the Tribunal alloued.
the aﬁplication in part and directed that at least the
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servics of the deceasesd official betwesn 1958=~67
should be counted in reckoning pensionary benefits

and gratuity, stec,, and that some compﬂnsatlon should

be paid for his period of absence betueen 13.11,1967
and 6.9¢1974, In the Facts and 01rcumstances of the
Casey the Tribunal dirzscted the respondeﬁts to pay the
applicant a lump sum amount of és.15,0DD/- in full and
Final satisfaction of the claim towards arrears of pay
and allowances for the period of forced absesnce betwazen
13.11.1967 and 6,9.1974. The Tribunal further directed
that pecuniary benefit, including gratuity, encashment
of leave, group insurance and proQident f und ;mounﬁ
should be recalculated after taking into account also
the service rendered betwesn 1958 and 1967 and all
payments admissible to the applicant under the rules

be made good along with interes£ at prescribed ratés.
3 The submission made.in,the present application
is that having awarded a lump sum amount of Rs,15,000/=
towards arrears of pay and allowanczs for the period

of forced absence betwesn 13,11,1967 and 6.9.1974, the
Tribunal ought to have further directed that the service
of the deceased official during the said period should \
also be counted for reckoning that period as duty for
such purposes, In order to avoid any possible doubt or
aﬁbiguity'in the implementation of our judgement, uwe
feal it necessary to give the following clarifications,
4, The intention of the Tribunal was not to deprive
the applicant of the retirément benefits which would have
accrued to the dacéased official during the said period

but for his forced absence, We, thsrefore, clarify that
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tHe ‘period botwssn 16,4,58° ahd 6,9.74 should also be/, .
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‘reckoning ths pensionary benefits and gratuity,
etc,, payable to the applicant, We dirsct the
respondents accordingly,

Qo
4, The review application is.gispesed of ~ on
the lines indicatad above, The respondents shall
comply with the above directions within a period of

three months from the date of cdmmunication of a

copy of this order,
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(S. P TFukerji) (PeKe Kartha)
Vice-Chairman (Admn, ) Vice-Chairman{Judl,)
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